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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERnBAD

0.A.NO.1548/95

Betwean: Date of Order: 19.,12.85.
Smt.Chaman Devi

«odApplicant.

And

Y
1. Tha Secretary tofgbvt.of India,
Ministry of Science and Technology,
New Yelhi, =

2. The Surveyor Gengral of India,
Dehradun,

3. The Director, '
South Central Circle, ' ﬁA‘
Surveyor of India, : .
B8arkathpura,
Hyderabad.
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eesRa3pondents, i

; | ‘ A\
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Counsel Por the Applicant . : Mr. Q.P.Kali -
Counsel for the Respondents : Mr.N.R.Devraj,S5r.CGSC o
;

C ORA M -

- K
THE HON'BLE SHRI A.B.GORTHI : MEMBER (A) ~ .
.,
I
(
CUntd..- :



0.A. 1548/95. Dt. of Decision : 19-12~-95.

‘ \
ORDER |

I As psr Hon'ble Shri A.B8. Gorthi, Member (Admn.)

Heard learned counsel for both the bartias.

2. ~ The applicant is the widow of Late ?hri C.P.Balmiki,
who was medically invalidated while ggpving a; Store Keeper
in the Central Circle OPPicse, Hydserabad on 27712-1993. The
employse subssquahtly expired on 23-09-1995, ‘Tha prayer af
the applicant is for a direction to;:;;)giva %ppnintment to
her second son on compassionate grounds. Sha contends that

ghe has two unmarried daughters and is without any sourge of

in-comaiggégxcapt for the epamily pension which is yary meagre.

: . ‘ i

3. Soon gfter being medically invalidated the employes

(Late Shri C.P.Balmiki) psnuested tha authorities concerned to
: !

give employment toﬂsgcond son but his request yzs turned down
by the Surveyor Gensral of India. In communicating the order
e

of the Surveyor General of India to the‘applicént)nu reasons

- L w

were communicated as to why the request for COTPQSBiUnate{_”“" -

appointment was turned doun. ‘

4, As the employee died on 23-09-1995, the widow onceagain
made a request to the Secretary to Government of India, Ministry

of Scisnce & Technology on 25-09-1995 raquestiﬁg for employment
: ‘ e
assistance to her second son, Shri Raj Kumar Bidlan. She@gﬁéalso

enclosed her earlier representation gatasd 31-01-19%?. It is
1 to
stated that the pegspondents have nnt;?ﬁﬁlfégliﬁgﬁﬁthe afors-said

rapresantations, ‘

-
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To

1. The Secratary to Govt, of India,
Ministry of Science. And Technology,

New Delhi.

2, The Suveyor General of India,
Dehradun. .

3, The Director, South Can%ral Clrcla, |
Surveyor of Indiz, Barkatpura, ;
Hyderabad,

4, One copy to Mr.D.P.Kali, Advocate,
HeNO,2= 2-1154/15/5, Tilaknagar,Hyderabed=44.

54 One copy to Mr.N.R .Davraj,5r.CGSC,CAT, Hydarabad.
6. One copy to Library,CAT,Hyderabad, -

‘7. One Spare copy.
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5. Shri D.P. Kali, learned counsel for the applicants
kave urged before me that the applicsnts belong to Schaduled
Caste community and.they are financially in a yery poor statg.
~fhe elder son in‘tha family was no doubt gmployed long time
back, But he had slnCB not bothered to take cara of, the
eamll?fs sustenance. It is steted for the appllcant§ that

as Per extant 1nstructions, even whsn ﬁne of the membars of

the family is employed, rquest ﬁog qompaésioﬁate appointment
can be considered provided the competent authofitj is satisfied

that the family is in &4 state of ‘being penuny,i; He fherefore
pleads that a direction be given to the respondent No.1 to
sympathgtically considersd and dispoe of the réprasentatiuns

d8ted 31-01-1995 and 29-09-1995 submitted by ths widow.

é?% In view of the above, this 0OA is disénsed of et the
admission stage itself with a direction to the respondent No.1

to consider the representations of the applicaﬁt No.1 and pass
appropriate order therson in the matter of providing compassionate
appointment to spplicant No,2. This may be done within a

period of two months Prom the date of communication of this

ordar.
7. H No costs.
(A.B. i::zjil
Mamber(ﬂdmn.
' - \“ !
. i\"‘ Dated : The 19th December 1995, l
mw»-‘ﬂ‘i (Dictated in Open court) |
A
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